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REPORT OF THE JOINT COMMI'ITEE ON OFFICES OF PROFIT 

I 

INTRODUCTION 

I, the Chairman of the Joint Committee on Offices of Profit. having 
been authorised by the Committee to present the Report on their behalf. 
present this Third Report of the Committee. 

1.2 The matters covered by the Report were considered by the 
Committee at their sittings held on 4 and 28 August and 14 and 29 
September, 1992. Minutes of these sittings form part'of-the Report and are 
at Appendix. 

1.3 The Committee examined the composition. character. functions etc. 
of 20 Committees/Bodies etc. constituted by the Central and State 
Governments and the emoluments and allowances payable to their 
members, non-official Directors. Chairmen etc. with a view to consider 
whether holders of office on these bodies would incur disqualification 
under Article 102 of the Constitution of India. 

1.4 The detailed information regarding the composition. character, 
functions, emoluments and allowances payable to the members of these 
bodies was furnished by the 'concerned Ministers/Departments of the 
Central Government and the State Governments. 

1.5 The Committee considered and adopted the Report at their sitting 
held on 5 November, 1992. 

1.6 The Committee wish to express their thanks to the Ministries/ 
Departments of the Central and State Governments for furnishing the 
information desired by the Committee. 
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u 
NOMINATION OF MEMBERS OF PARLIAMENT TO STATEI 

CENTRAL BODIES 

Nomination of Shrimati Vasundhara Raje, M.P. as Member of the 
Rajasthan State Environment Control Board, Jmp"' 

2.1. The Committee considered the request of the ·Govemlllent of 
Rajasthan who had sought approval :of the Speaker ,Lok Sabha ,for 
nomination of Smt. Vasundhara Raje, M:P. as Member of the Rajasthan 
State Environment Control Board, Jaipur. 

2.2 The main ~ functions of the Board were to advise the State 
Government on comprehensive programme for the prevention, control or 
abatement of pollution of streams and wells in the State besides evolving 
methods for utilisation of sewage and suitable trade effluents in agricul-
ture. Thus, the functions of the Board were purely advisory in nature. 

2.3 The Committee noted in this connection that the non-official 
members of the Board were paid a sitting allowance of Rs. 501- per sitting 
in addition to TAIDA as admissible to officers of category 'A' of the State 
Government and Rs. 30/- as D.A. In this connection, the Committee 
noted that in case of Vindbya Pradesh Legislative Assembly (ELR-VoI.IV, 
p. 422), the Chief Election Commissioner held that if. consideration was 
paid in the shape of 'sittmg fee' or 'attendance fee' not being daily 
allowance, it became profit inasmuch as it did not purport to cover any 
actual expenses. 

2.4. In this COIltext, the Joint Committee on Offices of Profit (Seventh 
Lok Sabha) in their Tenth Report, had taken the view that an office, to 
which any 'sitting fee', 'honorarium' or 'salary' was attached, was to be 
treated as remuneration other than the 'compensatory allowance' and as 
such that office should not be exempted from disqualification. 

2.5 The Committee, therefore, recommended tbat the IIOn-ofliciai mem-
bers of the Rajasthan State Enviroament CORtrol Board should not be 
umapted from disqualification. 

Nomination of Shr; Maheshwar Singh, M.P. (Rajya Sabha) as a 
Member of the State Level National Integration Committee, Shimla, 
Himachal Pradesh 

2.6 The Committee considered the request of the Government of 
Rajasthan who had sought approval of the Chairman, Rajya Sabha, for 
nomination of Shri Maheshwar Singh, Member of Rajya Sabha, as a 
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Member of State Level National Integration Committee, Himachal 
Pradesh. 

2.7 The Committee noted that the non-official members of thc Statc 
Level National Integration Committee were entitled to TA/DA as pcr 
rules prescribed by the State Government. The payment of TA/DA was 
covered by the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. 

2.8 The main functions of the Committee was to promote policies of the 
National Integration which was purely advisory in character. 

2.9 The Committee were, therefore. of the view that nomination of Shri 
Maheshwar Singh, M.P. or any other non-official member on the said 
Committee in no way come within the purview of oftice of profit and it 
should be exempted from disqualification. The Rajya Sabha Secretariat 
from whom the reference was received, were informed accordingly. 

Proposal to appoint Shri Maheshwar Singh. M.P.(RS} a.\' a Memher oj' 
District Level Antodaya Development and Puhlic Gri('\"ance.\ Redre.uu/ 
Comtt,illee, Himachal Pradesh. 

2.10 The Committee considered the proposal regarding appointment of 
Shri Maheshwar Singh. M.P.(RS) as memher of thc District Level 
Antodaya Development and Puhlic Gricvances Redressal Committee, 
Himachal Pradesh. Shimla. 

2.11 The Committee noted that the non-official memher~' of thc said 
Committee were paid TA/DA at the rates admissihle hy the State 
Government. As such. the payment of TA/DA was covered by the 
'compensatory allowance' as defined in Section 2(a) of the Parliamcnt 
(Prevention of Disqualification) Act. 1l)59. The main functions of the 
Committee were to advise the Government to review the matters relating 
to procurement. distrihution of essential commodities. Antodaya Pro!!-
ramme and other development works. Thus the functions were advisory in 
nature. 

l.ll The Committee. therefore, recommended that non-official members 
(includlna members of Parliamentlshould be exempted from dlsqualificatinn 
for being cholen as or for being a member of Parliament. The Rj\jya Sabha 
Sec:relarlat from whom the reference was received were informed accord· 
ingly. 

Proposal to appuint Shr; .IcJSWUIlt Singh. M. P. Wi Chairmall 01 

Rajasthan Staft' Industrial DI!I'elolJment InveMment Corporatioll. 

2.13 The Committee conlSidered the proposal regarding appointment of 
Shri Jaswant Singh. M.P. as Chairman of Rajasthan State Industrial 
Development Investment Corporation. 

2.14 The Committee' noted that non-official Directors (including Chdir-
man) of the Rajasthan State Industrial Developmcnt and InW,II1Jl:I1: 
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Corporation were entitled to a 'sitting fee' of Rs. 100/- per meeting in 
addition to T AIDA. In this connection, the Committee noted that in case 
of Vindhya Pradesh Legislative Assembly (ELR-Vol.IV p. 422) the Chief 
Election Commissioner held that if consideration was paid in the shape of 
a 'sitting fee' or 'attendance fee' not being daily allowance it became profit 
inasmuch as it did not purport to cover any actual expenses. 

2.15 The Committee also noted that the main functions of the Corpora-
tion were to develop and promote, establish and execute industries, 
projects for manufacture and production of goods, plant, machinery, tools, 
implements etc. for industrial development of Rajasthan. The Corporation 
would also grant or guarantee loans or advances to any industrial concerns 
viz. public and private limited companies, partnership firms, Joint Hindu 
family concerns and cooperative societies etc. to enable it to undertake and 
start new industry approved by the Company. As such, the Corporation 
exercised both executive and financial powers. -

2.16 The Committee observed that in a similar case during Seventh Lok 
Sabha when they recommended that the non-official Directors of the 
Board of Directors of the Pondicherry Industrial Promotion. Development 
and Investment Corporation Limited oUght not to be exempted from 
disqualification. Again during Eighth Lok Sabha. in their Ninth Report, 
the Joint Committee considered the case of Goindwal Industrial and 
Investment Corporation of Punjab Limited (Punjab) and recommended 
that non-official members of the said Corporation should not he exempted 
from disqualification for being chosen as or for being a member of 
Parliament. 

2.17 The Committee were, therefore, of the opinion that the non-offtcial 
Directors (including the Chairman) should not be exempted from disqualift-
cation for being chosen as or for being a Member of Parliament. 



III 

INCURRING, OF DISQUALIFICATION BY NON-OFFICIAL MEM-
BERS ON STATE/CENTRAL BODIES 

Comminee of Indian Statistical Institute. Ministry of Planlling 

3.1 The Committee note that non-official members of the Committee of 
Indian Statistical Institute are entitled for TA/DA as per rules of the State 
Government. No other remuneration is paid to them. The payment of TAl 
DA are covered by the "compensatory allowance' as defined in section 
2(a) of the Parliament (Prevention of Disqualification) Act. 1959. The 
main functions of the Committee is to finalise the programme of work 
(both plan and non-plan) for the Institute and recommend the financial 
estimates for paying grant-in aid to the Indian Statistical Institute. As such, 
the functions of the committee by an large are advisory in nature. 

~.2 Tbe Committee are of tbe view dult the non-official members of tbe 
Committee of IDdi8II Statistkal Institute sh7'Juld be exempted from disquali-
llcatloa. 
Standing Comminee for imprOl'emel/t of Statistics on Women (It Children. 

Ministry of Plul/ning 

3.3 The Committee note that the non-official memhers of the Standing 
Committee for Improvement of Statistics on Women and children will he 
entitled to TA/DA as admissible to Grade I officer~ of the GllVernment of 
India which is covered by the "compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act. )lJ5lJ. 
The main function of the Committee is to review the cxistin!! data and to 
identify new data in order to strengthen the perception of cl"onomic and 
social status of women and children. Thus. the functions are only advi!>ory 
in nature. 

3.4 The Committee recommend tbat the non-official members of the 
Committee should be exempted from disqualiftcatloa for being cbollen as or 
for being a member of Parliament. 
Hindi Advisory Committee. Ministry of Law. Justice & Company Affairs 

3.5 The Committee note that the non-official members of the Hindi 
Advisory Committee are paid only T A and DA which are covered by the 
"compensatory allowance' as defined in section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main function of the 
Committee is to advise the Government in regard to implementation of the 
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policies laid d.own by the Central and Hindi Advisory Committees for the 
use of Hindi fbr official purposes. The functions being advisory in nature. 

3.6 In this connection, the Committee also noted that Joint Committee 
on Offices of Profit (Seventh Lok Sabha) in their 3rd and 4th Report had 
recommended that non-official members of Hindi Advisory Committees of 
Min\stry of Planning and Railways should be exempted from disqualifica-
tion. 

3.7 The Committee are of the view that the non-omcial members of the 
said committee should be uemptedfrom .disqllB;iification for being chosen as 
or for being a Member of Parliament. 
Research Advisory Panels for Agriculture, Food, Nuclear Medicine and 

AUied Sciences, Electro-Medical Research, Ministry of Defence 

3.8 The Committee note that the non-official members of the Research 
Advisory Panels are paid TA / DA as admissible under GovernmenlRules 
which are covered by the 'compensatory allowance' as defined in section 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. The 
main functions of the panels are to examine and recommend research 
proposals and to conduct periodic review of the projects. As such, the 
functions are only advisory in nature. 

3.9 The Committee recommend that the non-official members of the 
Research Advisory Panels should be exempted from disqualification. 

Maharashtra State Haj Committee. Maharashtra 

3.10 The Committee note that the non-official members of the 
Maharashtra State Haj Committtee are entitled to draw T A / DA as per 
rules of the State Government which are covered by the 'compensatory 
allowance' as defined in section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The functions of the Committee being mainly 
to assist the pilgrims and to advise them on matters relating to Haj 
Pilgrimage are advisory in nature. 

3.11 In a similar case of the Haj Committee Rajasthan, the Joint 
Committee on Offices of Profit (Seventh Report-Eighth Lok Sabha) 
recommended that non-official members should be exempted from dis-
quaIification. . 

3.12 The Committee are of the view that the non-official members of the 
said Raj Committee should be exempted from disqualification for being 
chosen as, or for being a member of Parliament. 
District Nehru Rozgar Yojana Committee for Nehru Rozgar Yojana. 

Dadra and Nagar Haveli 

3.13 The Committee note that the members of the District Nehru 
Rozgar Yojana Committee including the non-official members are not paid 
any remuneration. The main function of the Committee is to play a 
significant role in the implementation of the Nehru Rozgar Yojana which is 
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targetted towards the Urban poor people. The entire fund for the scheme 
is released by the Government of India under the centrally sponsored 
programme. The Committee do not enjoy any ~xecutive or fiDallcial 
powers. 

3.14 The Committee recommead that the DOII-oIIIc:iaI members 01 the 
Committee should be uempted ,.,... disqu81ifk:atioa. 
Union Territory Level Co-ordination Comminee on lawahllr Rozga, 

Yojana, Dadra &: Nagar Haveli 

3.15 The Committee is set up for introducing speedy and effective 
measures for implementation of Jawahar Rozgar Yojana in Dadra and 
Nagar Haveli. The;. Committee note that its non-official members are not 
paid any remuneration. The Committee do not carry any executive, 
legislative or judicial powers. The fund at the disposal of the Committee is 
entirely released by the Government of India and is distributed as per 
prescribed norms. 

3.16 The Committee recomllM!lllj that the DOII-oIIIc:iaI memben of the 
Committee from shouJll be uempted from disqualiftc:atioD. 
Union Territory Level Coordination Comminee for Integrated Rural 

Development Programme, Dadra &: Nagar Haveli 

3.17 The Committee note that the non-official members of the Commit-
tee are not paid any remuneration. The main function of the Committee is 
to approve and sanction block plans and provide coordination, supervision 
etc. in the implementation of the Integrated Rural Development Prog-
ramme. The Committee do not exercise any executive, legislative or 
judicial powers. Thus. the functions of the Committee are advisory in 
nature. 

3.18 The Committee are of the view that the non-of1ici81 memben or the 
Committee shouJll be Umtpted from disqualiftcation. 
Planning Board for the Union Territory of Daman &: Diu and Dadra &: 

Nagar Haveli 

3.19 The Committee note that the non-official members of the Planning 
Board for the Union Territory of Daman and Diu and Dadra and Nagar 
Haveli are not paid any remuneration. The main function of the Board is 
to provide guidance in proper implementation of Plan Programmes. Thus, 
the Board is purely advisory in nature. 

3.20 The Committee recommend that the non-eflicial memben should be 
uempted from disqualiftcation. 
District Level Road Safety Comminee for the Union Territory of Dadra and 

Nagar Haveli 

3.21 The Committee note that the non-official members of the District 
Level Road Safety Committee for the Union Territory of Dadra and Nagar 
Haveli are not paid any remuneration/allowances. The Committee shall 
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prepare action plan and suggest ways and means to implement Road Safety 
Measures in Dadra and Nagar Haveli. The Committee do not exercise any 
financial or executive powers. Thus, the Committee is purely an advisory 
one. 

3.ll The COIIUDittee ncoaunead that the noo-ollicial members 01 the 
Committee should be exempted from dillqualiftc:atioa. 

Board 0/ Directors, Mizoram State Cooperative Union, Mizoram, Aizawl 

3.23 The Committee note that the non-official members of the Mizoram 
State Cooperative Union are paid DA at the rate of Rs . .wI-per day for 
attending the meeting of the Board which is covered by the 'compensatory 
allowance' as defined in Section 2(a) of the Parliame.nt (Prevention of 
Disqualification) Act, 1959. The main functions of the Union are to 
formulate schemes for imparting education to the members of the 
Cooperative Institution and to ensure proper cooperative development. 
The Committee feel that the functions of the said Union are advisory in 
nature. 

3.24 The Committee are of the view that the noo-ollldal members of the 
Unioo should be exempted from disqualification for being cboIen as or for 
being a member of Parliament. 
KaiidiJs Aluulemi, Ujjain, Madhya Pradesh 

3.25 The Committee note that the non-official members of Kalidas 
Akademi are paid TA/DA as per Madhya Pradesh Government Rules 
which are covered by the 'compensatory allowance' as defined in Section 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. The 
main function of the Akademi is to promote multi disciplinary explora-
tions, study and dissemination of classical Indian traditions including 
academic pursuits, literature, theatre and various visual art forms. The 
functions of the Akademi are advisory in nature. 

3.26 The Committee are of the view that the noo-olllc:ial members of the 
Akademi should be exempted from disqualiftcation for being cbosen as or 
for being a Member of Parliament. 

Madhya Pradesh Urdu Academy, Bhopal 

3.27 The Committee note that the non-official members of Madhya 
Pradesh Urdu Academy are paid T A as first class rail fare which are 
covered under the 'compensatory allowance' as defined in Section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959. The main 
function of the Academy is to do the work for the promotion of Urdu 
Literature in the State. As such, the function of the Akademi is advisory in 
nature. 

3.28 The Committee recommend that the noo-olllc:ial members of the said 
Akademi should be exempted from dillquaimcation for being cboIen as or 
for being a Member of ParIlamenL 
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Advisory Committee on Resettlement, Department of Parlilunenlilry Affairs, 
Bhopal 

3.29 The non-official member of the Committee is paid TA for 
attending the meetings of the Committee by Parliamentary Affairs which is 
covered by the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The function of the 
Committee is to render advice on the implementation of departmental 
works and on the. basis of advice given by the Committee, the proposals 
are made and decisions taken. The function of the Committee is advisory 
in nature. 

3.30 The Committee are of the opinloa that the IIOIHfIIc:iaI members 
IIrouhJ be uerrlJ*d from disqualification for being cDOIeIl .. or for being a 
meJDber of Parliament. 

25 Postal Advisory Committees, Ministry of Communications. 

3.31. The Committee note that the non-official members of the Postal 
Advisory Committees are paid TA/DA at the rates admissible by the 
Government wmch are covered by the 'compensatory aUowaace' as defined 
in Section 2(a) of the Parliament (Prevention of Disquaiffication) Act, 
}9S9. The Committees are formed for purely advisory pwposes to consider 
the suggestions received. 

3.32 The Committee fW'OIII.......... that the DOD-oIIIciaI meJDbers of the 
Committees shouJ4 I» exempted from dilqualllk:atiM for being c:boeeD .. or 
for beiDg a meJDber of Parliament. 

Hindi Advisory Committee of the Ministry of External Affairs 

3.33 'JIbe Committee note that the non-official members of the Hindi 
Advisory Committee will be paid Travelling Allowance for attending the 
meetings of the Committee at the rates prescribed by the Government of 
India which are covered by the 'compen.'I8tory aUowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The main function of the Committee is to advise the Ministry on matters 
relating to progressive use of Hindi for official purposes and on propaga-
tion of Hindi abroad. The Committee feel that the function is advisory in 
nature. 

3.34 In the case of a similar body set up by the Ministry of Railways, 
the Joint Committee on Offices of Profit (7th LokSabha) recommended 
that the non-official members should. be exempted from disqualification. 

3.35 The Committee are of the view that the DOD-oIIIciaI meJDbers of the 
said Committee lhoulll be eumpted from disqualifteatimt for being dl9lell 
.. or for being a meJDber of Parliameat. 
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NDlioNJI YoldIt Cowaeil, M_", of H"""", Resowce Dnelop1JWlll 
(DepGl'tlrlMt of Yo"" AffGin tuUl Spont) 

3.36 The Commi&tee note that tile non-official members of the National 
Youth Council are paid TA/DA for aueading the meetinSS of the Council 
in accordance with the provisions of S-.R. 190 and Order of the Govem-
ment whiclI is covered by'compensatory allowance'las defined in Secaion 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. The 
main functions of the Council are to suggest measures for the implementa-
tion of the plans ill the field of National You~ Poliqy. Thus, the functions 
are primarily advilOry in nature. 

3.37 The ~ recom ....... that tile DOD-oftIdaI members of tile 
CouadIIhould be ~ from dllqu .. iflcatioD for .... chosen as or for 
....... a mem .... of PuiiameDt. 
Central Selection Committee for NDlionol YOIIIh Awards, Ministry 01 
HIUIUIII Resource Development (Depanment of Youth Affairs &: Sports). 

1.38 11le Committee note that the non-official members of the Central 
Selection Committee for National Youth Awards are entitled to TA/DA 
for attendillg the meetings of the Conunittee as allowed to F1I'St Oass 
Officers which are covered by the 'compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevelltion of Disqualification) Act, 1959. 
The main function of the Committee is to make final selection of young 
persollS and a voluntary agency for national youth awards every year from 
8IIlongst nominations received from the State Governments/Union Teni-
tory Administrations. The Committee has no financial powers. The 
function is advisory in nature. 

3.39 The C...auee are of the .. that the DOD-oftIdaI members of tile 
.... Committee ,houItl be e:umpIM from dllqaallflc:atioD. 

Central Policy Committee for Youth Hostels, Ministry of Hrmum Resowce 
Development (Departmeltt of Youth Affairs &: Sports) 

3.40 lbe Committee note that the non-official members of the Central 
Policy Committee for Youth Hostels are not paid any remuneration. The 
functions of .the Committee are to suggest measures for proper manage-
ment and upkeep of Youth Hostels. The functions are thus advisory in 
.. ture. 

3.41 In ¥lew of above, tile CODUDittee ............... that tile noa-ofllc:W 
members of tile IIIid CODUDittee,1aouJd be tzempted from dllquliftcatioD. 

Hindi Salahakar Samiti, Ministry of Food 

3.42 The Committee note that the non-official members of the Hindi 
Salahakar Samiti are entitled to T A and DA as applicable to members of 
the High Powered Committee. The payment of TA/DA are covered by 
the 'compensatory allowance' as .defined in Section 2(a) of the Parliament 
Act, 1959. The main function of the Samiti is to render advise to the 
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Ministry on the matters .relating to progreuive use of Hindi for official 
purposes. The functions being advisory in nature. 

3.43 Ip this connection, it may also be stated that Joint Committee on 
Offices of Profit (Seventh Lok Sabba) in their 3rd and 4lb Report 
examilled similar bodies and bad recommended that non-official members 
of Hindi Advisory Committee of Ministry of Planning and Railways should 
be exempted from disqualification. 

3.44 The CCJIDIIdUee lire of tbe ." tbat tile DOD-ofIIdaI members 01 tbe 
said Semiti should be exempted fnm disqwdiftcatioa lor being cbo8en .. or 
lor being • .....ber of ParlIament. 

NEWDEUII; 
5 November, 1992 

14 Kartilca, 1914(S) 

CHIRANJI LAL SHARMA 
Chili 

Joint Committee on Offices o~. 



APnNDIX 
(vide para 1.2 of the Report) 

XI 

MINUTES OF THE ELEVEN'IH SI1TING OF THE JOINT 
COMMITIEE ON OFFICES OF PROFIT (TEN'JH LOK SABHA) 

The Committee met on Tuesday, 4 Allgust, ,1992 from 1600 to 1650 hIs. 
PREsENT 

Shri Chiranji Lal Sharma - Chairman 

MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Harisinb Pratapsinh Chavda 
4. Shri Rosban Lal 
5. Shri S.B. Thorat 

SECRETARIAT 

1. Shri S.C. Gupta - Joint Secretary. 

2. Shri R.K. Chatterjee - Deputy Secretary. 

3. Shri D.L. Kapur - Assistant Director. 

2. The Committee took up for consideration Memoranda Nos. 12-15 
relating to the following Committees/Boards etc. constituted by State 
Governments: 
RajQSIMn State Environment Control Board, Jaipur- Proposed no"".;,.aooll 
of s".,. VtlllIIIIIhtuYI Raje, M.P. til a ~ thereof. (MI!mO. No. 11) 

3. The Committee noted that the main functions of the Board were to 
advise the State Government on comprehensive programme for the 
prevention, control or abatement of pollution of streams and wells in the 
State besides c;:volving methods for utilisation of sewage and suitable trade 
effluents in agriculture. As such, the functions of the Board were purely 
advisory in nature. 

4. The Committee, however noted that the non-officiai Members of the 
Board were paid a 'sitting allowance' of Rs. 50/- per sitting in addition to 
TA/DA as admissible to officers of category 'A' of the State Government 
and Rs. 30/- as D.A. In this connection, the Committee noted that in case 
of Vindhya Pradesh Legislative Assembly (ELR-Vol. IV, p. 422) the Chief 
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. Election Commissioner held that if consideration was paid in the shape of 
'sitting fee' or 'attendance fee' ·not being daily allowance it became profit 
inasmuch as it did not purport to cover any actual expenses. 

6. The Joint Committee on Offices of Profit (Seventh Lok Sabha) in 
their Tenth Report had also taken the view that an office to which any 
'sittiag fee', 'honorarium' or 'salary' were attached was to be treated as 
remuneration other than the 'compensatory allowance' and as such that 
office should not be exempted from disqualification. 

7. The Committee were, therefore, of the view that the non-official 
members of the Rajasthan State Environment Coatrol Board, should not 
be exempted from disqualification. 
State Level Nationtll Integration Committee. Himachal Pradesh, ShimltJ -
Proposal to nominate Shri Maheshwar Singh, M.P. (RS) as a member 

thereof (Memo. No. 13) 

8. The Committee considered the proposal regarding appointmeat of 
Shri Maheshwar Singh, M.P. (RS) as member of the State Level National 
Integration Committee, Himachal Pradesh, Shimla. 

9. The Committee noted that the non-offiCial members of the State 
Level National Integration Committee were entitled to TA/DA as per 
Rules prescribed by the State Government. The payment of TA/DA was 
covered by the 'compensatory allowance' as defined in Section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. 
The main function of the Committee was to promote policies of the 
National Integration which was purely advisory in nature. The Committee, 
were, therefore, of the view that nomination of Shri Maheshwar Singh, 
M.P. or any other non-official member of the said Committee in no way 
came within the purview of office of profit and it should be exempteri, from 
disqualification. Rajya Sabha Secretariat from whom the reference was 
received might be informed accordingly. 
DUmct Level Antodaya Development and Public Grievances Redres8al 
Commiltee, Himochal Pradesh - Proposal to appoint Shri Maheshwar 

Single, M.P. (RS) as a member thereof fMerno. No. 14) 

10. The Committee considered the proposal regarding appointment of 
Sh9 Mahesbwar Singh, M.P. (Its.) as member of the District Level 
A!aIodaya IJieYe~ent and Public Grievances Redressal CoJJHDittee, 
Himachal Pradesh, Shimla. 

11. 'Jbe Committee noted that the non-offieial members of the said 
('mm;nittee were paid 1'AlDA at the ra~ admissible by the Stalle 
Govemment. As such, the payment of TA/DA was covered by the 
'compensatory allowance' as defined in Section 2(a) of Parliament (Preven-
tion of Disqualification) Act, 1959. The main functions of the Committee 
were to advise th,e Government to review the matters relating to 
procurement, distribution of essential commodities, Antodaya Programme 
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and other development works. Thus, the functions were advisory in nature. 
The Committee, therefore, recommended that non-official members 
(including members of Parliament) should be exempted from disqualifica-
tion for being chosen as or for being a member of Parliament. 
RIIjGIIum Stille lrulustrial Development and lnvatmenl Corporation-Pro
poIIIl to ""point Shri JtI6wt1111 Singh, M.P. AS Chtlinnata thereof (Memortlll-

dum No. 15) 
12. The Committee noted that the main functions of the Corporation 

were to develop and promote, establish and execute industries, projects for 
man8facture and production of goods, plant, ma6:hinery, tools, implements 
etc. for industrial development of Rajasthan. The Corporation would also 
grant or guarantee loans or advancei to any industrial concerns viz. public 
and private limited companies, partnership firms, Joint Hindu family 
concerns and cooperative societies etc. to enable it to undertake and start 
new industry approved by the Company. AI; such, the Corporation 
exercrised both executive and financial powers. 

13. The Committee also noted that non-official Directors (including 
Chairman) of the Rajasthan State Industrial Development and Investment 
Corporation were entitled to a 'sitting fee' of Rs. 100 /- per meeting in 
addition to TA / DA. In this connection, the Committee noted that in case 
of Vindhya Pradesh Legislative Assembly (ELR-Vol. IV p. 422) the Chief 
Election Commissioner held that if consideration was paid in the shape of 
a 'sitting fee' or 'attendance fee' not being daily allowance it became profit 
inasmuch as it did not purport to cover any actual expenses. 

14. The Committee also noted a similar case daring Seventh Lok Sabha 
when they recommended (7th Report) that the non-official Directors of the 
Board of Directors of the Pondicherry Industrial Promotion, Development 
and Investment Corporation Limited oUght not to be exempted from 
disqualification. Again during Eighth Lok Sabha, in their Ninth Report, 
the Joint Committee considered the case of Goindwal Industrial and 
Investment Corporation of Punjab Limited (hnjab) and recommended 
that non-official members of the said Corporation should not be exempted 
from disqualification for being chosen as, or for being a member of 
Puliament. 

15. 'lbe Comminee were, therefore, of the opioion that the non-official 
Directors {including abe ~ sltollld not lie tlZeIItJ)led from disqualifi-
Alion for I*ng choaen as or for being a Member of Parliament. 

TIle C~i .. e tJwN adjoumed. 
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MINU'I'ES OF THE TWELFI'H SITI1NG OF THE JOINT COMMIT-

1& ON OmCES OF PROFIT (TEN'IH LOK SABRA) 

The Committee met on Friday, 28 August, 1992 from 1530 to 1600 
h01U'S. 

PusENT 

Shri Chiranji Lal Sharma--Chaimuu 
MEMBERS 

Lok Sabha 

2. Prof. S1IS8Ilta Chakraborty 
3. Shri Mohan S. Delkar 
4. Shri Roshan Lal 
5. Shri Thota Subba Rao 
6. Shri Shiv Pratap Mishra 

7. Sbri Som Pal 
SECRETARIAT 

1. Shri S.C. Gupta 
2. Shri R.K. Chatterjee 
3. Shri D.L. Kapur 

Joint Secretary 

Deputy Secretary 

Under Secretary 

The Committee took up for consideration Memoranda Nos. 16 to 20 
regarding the following Committees/Bodies etc. constituted by the Central 
Government/State Governments: 
CornnUttft of Indian Sltlli6tkt1l budtule (MinUtry of PltmningJ (Memoran

dIIm No. 16) 
3. The Committee noted that non-official members of the Committee of 

Indian Statistical Institute were entitled for T AIDA as per rules of the 
State Government. No other remuneration was paid to dacm. The payment 
of TA/DA were covered by the 'compensatory allowance' as defined in 
Section 2 (a) of the Parliament (PreVClltion of Disqualification) Act, 1959. 
The main functioos of the Committee was to finalise the programme of 
work (both plan and non-plan) for the Institute and recommended the 
financial estimates for paying grant-in-aid to the Indian Statistical Institute. 
As such, the funetioos of the Commit&ee by and Iaqe were advisory in 

15 
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nature. The Committee JeCOmmended that the 80n~ members of the 
Committee of Indian Statistical Institute shollld be ez.,;,pted from disquali-
fication. 

Stllllding Commilt« for improvement of Sttllistic.J on Women '" Children 
(Ministry of Pllmning) (Memorandum No. 17). 

The Committee noted that the non-official members of the Standing 
Committee for Improvement of Statistics on Women and Children would 
be entitled to TA/DA as admissible to Grade I officers of the Government 
of India which was covered by the 'compensatory allowance' as defined in 
Section 2(a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The maio function of the Committee was to review the existiDg data and to 
identify new data in order to strengthen the perception of ecoRomic: and 
social status of women and children. Thus, the functions were only 
advisory in nature. The Committee recommended that the non~fficial 
members of the Committee should be exempted from disqualification for 
being chosen as or for being members of Parliament. 

Hindi Advisory Commilt« (Ministry of Law, Justice'" ComptUly Affain) 
(Memorandum No. 18) 

5. The Committee noted that the non- official members of the Hindi 
AdYisory Committee were paid only TA and DA which were covered by 
the 'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main function of the 
Committee was to advise the Government in regard to implementation of 
the polieies laid down by the CeBtrai and Hindi Advisory Committees for 
the use of Hindi for official purposes. 11te functions being advisory in 
nature, the Committee were of the view ttlat the non-official melllbers of 
the said Committee might be exempted from disqualification for beiDg 
c:bosen as or for being a Member of Parliament. 

In this connection, the Committee also noted that Joint Committee on 
Offices of Profit (Seventh Lot Sabba) in their 3rd and 4th- Report bad 
recommended that non-official members of Hindi Advisory COmmittees of 
Ministry of Planning and Railways shuuld be exempted from 
disqualification. 

Research AdviSory panels for Agriculture, Food, Nuclear Medicine and 
Allied Sciences, Electro-Medical Research (Ministry of Defence) 

(Memorall':lum No. 19) 

6. The Committee noted that the no •• -official members of the Research 
Advisory Panels were paid TA/DA as admissible under Govemment Rules 
which were covered by the 'compensatory allowance' as defined in SectiOB 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. The 
main functions of the panels were to examine and recommend research 
proposals and to conduct periodic: review of the projeets. As such, the 
fuactions were only advisory in nature. The Committee rc:ommended that 
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the non-official members of the Research Advisory Panels should be 
exempted from disqualification: 

• • • • • 
The Committee then adjourned. 

-Omitted portiaas of the Minutes are DOt CIOYCId by this Report. 
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MINUTES OF TIlE TIURTEENTIf SI1TING OF TIlE JOINT 
COMMI1TEE ON OFFICES OF PROFIT (TENTII LOK SABRA) 

The Committee met on Monday, the 14 September, 1992 from 1400 to 
1440 hours. 

PREsENT 
Shri Chiranji Lal Sharina-Chairman 

MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Harisinh Pratapsinh Chavda 
4. Shri Dau Dayal Joshi 
5. Shri D.K. Naikar 
6. Shri Ram Chandra Rath 
7. Shri S.B. Thorat 
8. Shri E. Balanandan 
9. Shri Shiv Pratap Mishra 

10. Shri S.K.T. Ramachandran 
11. Shri Subramanian Swamy 

SECRETARIAT 
1. SHRI S.C. Gup~Joint Secretary 
2. Shri R.K. Chauerjee-DeplIIy Secretary. 
3. Shri D.L.Kapur-Under Secretary. 

2. The Committee took up for consideration Memoranda Nos. 21 
to 30 regarding the foDowing Committees/Bodies etc. constituted 
by the State Governments/Union Territories:-

Maluuashtra Stille Haj Committee, Malulrashtra, Bombay 
(Memortllldum No. 21) 

3. The Committee noted that the non-official members of the 
Maharashtra State Haj Committee were entitled to draw TA/DA 
as per rules of the State Government which were covered by the 
compensatory aUowance' as defined in section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The 
functions of the Committee being mainly to assist the pilgrims and 
to advise them on matters relating to Haj Pilgrimage were 
advisory in nature. The Committee recommended that the non-

18 
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official members or the said Haj Committee should be exempted from 
disqualification for beini!: chosen as, or for being a member of Parliament. 

In a similar case of the Haj Committee, Rajasthan, the Joint Committee 
on Offices of Profit (Seventh Report-Eighth Lok Sabba) recommended 
that non-official members mould be exempted from disqualification. 
District Nehru Rozgfll' YojtuUJ Committee for Nehru Rozgfll' YojtuUJ, DfIIlra 

and Nagar HtlVeli (Mmwrandum No. 22) 

4. The Committee noted that the members of the District Nehru Rozpr 
Yojana Committee including the non-official members were not paid any 
remuneration. The main function of the Committee was to play a 
significant role in the implementation of the Nehru Rozgar ,Yojana which 
was targetted towards the urban poor people.. The entire fund· for the 
scheme was released by the Government of India under the centrally 
sponsored programme. The Committee did not enjoy any executive or 
financial powers. The Committee recommended that ·the non-official 
members of the Committee should be exempted from disqualification. 
Unioll Toritory Level Co-ordinatioll Committee 011 lawahar Rozgfll' 

YojtuUJ, Dadra cl Nagar Haveli (Memorandum No. 23) 
5. The Committee was set up for introducing speedy aud effective 

measures for Implementation of Jawahar Rozgar Yojana in Dadra and 
Nagar Haveti. The Committee noted that its non-official members were 
not paid any remuneration. The Committee did not carry any executive, 
legislative or judicial powers. The fund at the disposal of the Committee 
was entirely released by the Government of India and was distributed as 
per prescribed norms. The Committee recommended that the non-official 
members of the Committee should be exempted from disqualification. 
Unioll Territory Level Coordinatioll Comminee for Integrated RUTtIl 
DevelopTl1ellt Progrtl1l'll'1le, Dadra cl Nagfll' Havel; (Mmwrandum No.24) 

6. The Committee noted that the non-official members of the Committee 
were not paid any remuneration. The main function of the Committee was 
to approve and sanction block plans and provide coordination, supervision 
etc. in the implementation of the Integrated Rural Development 
Programme. The Committee did not exercise any executive, legislative or 
judicial powers. Thus, tbe functions of tbe Committee were advisory in 
nature. The Committee recommended that the non-official members of the 
Committee should be exempted from disqualification. 
Planning Board for the UniOIl Territory of Daman &: Diu and Dadra cl 

Nagfll' Havel; (Memorudum No. 25) 
7. The Committee noted that the non-official members of the Planning 

Board for the Union Territory of Daman and Diu and Dadra and Nagar 
Haveti were not paid any remuneration. The main function of the Board 
was to provide guidance in proper implementation of Plan Programmes. 
Thus, the Board was purely advisory in nature. The Committee 
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recommended that the non-official members should be uempted from 
disqualification. 

District Level RCH.UI Safety Committu for the Union Territory of DadM and 
Nagar HaveU (Memorandum No. 26) 

8. The Committee noted that the non-official members of the District 
Level Road Safety Committee for the Union Territofy of Dadra and Nagar 
Haveli were not paid any remuneration I allowances. The Committee should 
prepare action plan and suggest ways and means to implement Road Safety 
Measures in Dadra and Nagar Haveli. The Committee did not exercise any 
financial or executive powers. Thus, the Committee was purely an advisory 
one. The Committee recommended that the non-official members of the 
Committee should be uempted from disqualification. 

Board of Directors, Mizoram State Cooperative Union, Mizoram, Aizawl 
(Memorandum No. 27) 

9. The Committee noted that the non-official members of the Mizoram 
State Cooperative Union were paid DA at the rate of Rs. 40/-per day for 
attending the meeting of the Board which was covered by the 
'compensatory allowance' as defined in Section 2(a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The mainl.functions of the 
Union were to formulate schemes for imparting education to the members 
of the Cooperative Institution and to ensure proper cooperative 
development. The Committee felt that the functions of the said Union 
were advisory.in nature. Hence, the non-official members of the Union 
should be uempted from disqualification for being chosen as or for being a 
member of Parliament. 

KalilltJs AIcadmai, Ujjain (Madhya Pradesh) (Memorandum No. 28) 

10. The Committee noted that the non-official members of Kalidas 
Akademi were paid TA/DA as per Madhya Pradesh Government Rules 
which were covered by the 'compensatory allowance' as defined in Section 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959. The 
main function of the Akademi was to promote multi disciplinary 
explorations, study and dissemination of classical Indian traditions 
including academic pursuits, literature, theatre and various visual art 
forms. The functions of the Akademi were advisory in nature. The 
Committee recommended that the non-official members of the Akademi 
should be uempted from disqualification for being chosen as or for beiitg a 
member of Parliament. 
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Madhya Pradesh Urdu Academy, Bhopal (Memorandum No. 29) 
11. The Committee noted that the non-official members of Madhya 

Pradesh Urdu Academy were paid T A as first class rail fare which were 
covered under the 'compensatory allowance' as defined in Section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959. The main 
function of the Academy was to do the work for the promotion of Urdu 
Literature in the State. As such, the function of the Academy was advisory 
in nature. The Committee recommended that the non-official memhers of 
the said Academy should be exempted from disqualification for being 
chosen as or for being a member of Parliament. 
Advisory Committee on Resettlement, Department of Parliomenlllry AI/airs, 

Bhopal (Memorandum No. 30) 
12. The non-official member of the Committee was paid T A for 

attending the meetings of the ComMIttee by Parliamentary Affairs which 
was covered by the 'compensatory allowance' as defined in Section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959. The function of 
the Committee was to render advice on the implementation of department-
al works and on the basis of advice given by the Committee, the proposals 
were made and decisions taken. The function of the Committee was 
advisory in nature. Hence, the non-official members should be exempted 
frOlP disqualification for being chosen as or for being a member of 
PartiUleDt . 

• • • • • 

The Commiltee then adjourned. 

Omitted I'nrtinm ur the Minutes iUC not cll\'ered h' this RCJ'I'rt. 
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MINUTES OF THE FOURTEENTH SITIlNG OF TIlE JOINT 
COMMfITEE ON OFFICES OF PROFIT (TENTH LOK SABRA) 

The Committee met on Tuesday, 29 September, 1992 from 1500 to 1540 
hours. 

PREsENT 
Sbri Subramanian Swamy-in the CluJir 

MEMBERS 

2. Shri Dau Dayal Joshi 
3. Sbri D.K. Naikar 
4. Sbri Ram Chandra Rath 
5. Sbri Thota Subha Rao 
6. Sbri S.B. Thorat 
7. Sbri E. Balanandan 
8. Sbri S.K.T. Ramachandran 

SECRETARIAT 

1. Shri R.K. Chatterjee-Deputy Secretary 
2. Shri D.L. Kapur-Under Secretary 

In the absence of the Chairman, Shri Subramanian Swamy was chosen 
by the Committee to act as Chairperson for the sitting in terms of the 
provision.. of Rule 258(3) of the Rules of Procedure and Conduct of 
Business in Lok Sabha. 

2. The Committee then took up for consideration memoranda Nos. 31 to 
36 relating to the following Committees constituted by the Central 
Government:-

25 Posllll Advisory Committees, Ministry of Communications 
(Memorandum No. 31) 

3. The Cotnmittee noted that the non-official members of the Postal 
Advisory Committees were paid TAl DA at the rates admissible by the 
Government which were covered by the 'compensatory allowance' as 
dcfiaed in Section 2(a) of the Parliament (Prevention of Disqualification) 
Act, 19.59. The Committees were formed for purely advisory purposes to 
coD8ider the SIlggestions received. The Committee recommended that the 
non-officiaI members of the Committees should be exempted from 
disqualification for being chosen as or for being a member of Parliament. 

22 



23 

Hinili Advisory ComnIiIue of 1M Ministry of External Affairs 
(Memoiandum No. 32). 

4. The Committee noted that the non-official members of the Hindi 
Advisory Committee would be paid Travelling Allowance for attending 
the meetings of the Committee at the rates prescribed by the 
Government of India which were covered by the 'compensatory 
allowance' as defined in Section 2(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The main function of the Committee was to 
advise the Ministry on matters relating to progressive use of Hindi for 
official purposes and on propagation of Hindi abroad. The Comnaittee 
felt that the function was advisory in nature. Hence, the non-official 
members of the said Committee should be exempted from 
disqualification for being chosen as or for being a member of 
Parliament. 

In the case of a similar body set up by the Ministry of Railways, the 
Joint Committee on' Offices of Profit (7th Lok Sabha) recommended 
that the non-official members should be exempt~d from disqualification. 
National Youth Council, Ministry of Human Resource Development 

(Deptt. of Youth Affairs and SpOTts) (Memorandum No. 33). 

5. The Committee noted that the non-official members of the National 
Youth Council were paid TAIDA for attending the meetings of the 
Council in accordance with the provisions of S.R. 190 and Order of the 
Government which was covered by 'compensatory allowance' as defined 
in Section 2(a) of the Parliament (Prevention of Disqualification) Act, 
1959. The main functions of the Council were to suggest measures for 
the implementation of the plans in the field of National Youth Policy. 
Thus, the functions were primarily advisory in nature. The Committee 
recommended that the non-official members of the Council should be 
exempted from disqualification for being chosen as or for being a 
member of Parliament. 
Centrlll Selection Committee for National Youth Awards Ministry of 
Human Resource Development (Department of Youth Affairs &: Sports) 

(Memorandum No. 34). 

6. The Committee noted that the non-official members of the Central 
Selection Committee for National Youth Awards were entitled to TAl 
DA for attending the meetings of the Committee as allowed to First 
Qass Officers which were covered by the 'compensatory allowance' as 
defined in Section 2(a) of the Parliament (Prevention of Disqualification) 
Act, 1959. 1be main function of the Committee was to make final 
~Iection of young persons and a voluntary agency for national youth 
.Awards every year from amongst nominations received from the State 
Governments/Union Territory Administrations. The Committee had no 
financial powers. The function was advisory in nature. The Committee 
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recommended that the non-official members of the said Committee should 
be exempted from disqualification. 
CentrtIl Policy Committee for Youth Hostels, Ministry of HUI1III1I Resource 
Development (Department of Youth Affairs and Sports). (Memortmdwn 

No. 35). 

7: The Committee noted that the non-official members of the Central 
Policy Committee for Youth Hostels were DOt paid any remuneration. The 
functions of. the Committee were to suggest measures for proper 
management and upkeep of youth hostels. The functions were thus 
advisory in nature. In view of above, the Committee recommended that 
the non official members of the said Committee should be exempted from 
disqualification. 

Hindi Salahalctu Samiti, Ministry of Food (Memorandum No. 36) 

8. The Committee noted that the non-official members of the Hindi 
Salabaku Samiti were entitled to TA and DA as applicable to members of 
the High Powered Committee. The payment of TA/DA were covered by 
the 'compensatory allowance' as defined in Section 2(a) of the Parliament 
Act, 1959. The main function of the Samiti was to render advise to the 
Ministry on the matters relating to the progressive use of Hindi for official 
purposes. 1be functions being advisory in nature. Hence, the DOn-official 
members of the said Samiti should be exempted from disqualification for 
being chosen as or for being a member of Parliament. 

In this connection, it may also be stated that Joint Committee on Offices 
of Profit (Seventh Lok Sabha) in their 3rd and 4th Report examined 
similar bodi(;5 and had recommended that DOn-official members of Hindi 
Advisory Committee of Ministry of Planning and Railways should be 
exempted from disqualification . 

• • • • • • • 

• Omitted port,ions of the Minutes are DOt c::o¥eRld by this Report. 
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MINUTES OF THE FIFTEENTH SITTING OF THE JOINT 

COMMITTEE ON OFFICES OF PROFIT (TENTH LOK SABHA) 

The Committee met on Thursday, S. November, 1992 from 1500 to 1530 
hours. 

PREsENT 
Shri Chiranji La] Sharma-Chairman 

MEMBERS 

2. Prof. Susanta Chakraborty 
3. Shri Dau Dayal Joshi 
4. Shri D. K. Naikar 
5. Shri Ram Chandra Rath 
6. Shri S. B. Thorat 
7. Shri Shiv Pratap Mishra 
8. Shri S. K. T. Ramachandran 

SECRETARIAT 

1. Shri R. K. Chatteajee-Deputy Secrelllry 

2. Shri Ram Kumar-Under Secrelllry 
2. The Committee considered their draft Third Report and adopted it. 
3. The Committee authorised the Chairman to present the Report to 

Lot Sabha on a date convenient to him. 
4. The Committee also decided that the Report might be laid on the 

Table of Rajya Sabha on the same day. 
The Committee the" adjourned. 

2S 
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